.
i -
s
é\\“
S AR i
A b s

Wi FORM No. - 4

s See Rule (12) g
p N K‘HE CENTE&AEJ, AMEMESTR ATIVE TRIBUNAL*
i CUTTACK BENCH e
@ ORDER SHEET g/ i 1' L
r Application No.. ... @ ....................... 0f200 g  ‘ ;-"'i.
‘ Apphcant(s)«g‘mi '\1 KM’IMR WW....@.P..&?UIK{UN | I L IMO”')Jé/‘Oe{'M
(zyocflge'forAppllcmlt(s)...Mﬁ.,. /q (&/’\dmu\lclochspondcm(s). A X

i5d S f’
£ |

S
" PoR— WA D = e b R, iy
L' NOYES OF THE REGISTRY CROFERS OF THE TRIBUNAL
" +_ e
e &
B e
’E . g & i 7»(?4 gty
Ordep dated 16311.04 b
Plass< |
: Heard Mr.P.K,Nayak, ld.Counsel fdr i
. bR g o‘ y\ the applicant and Mr.R.C.Rath,Bd.Stanaing

qrn‘,g"/]' ' Counsel, on whom a copy of this O.A.

M _ has keen served, Mg
%, / A e

The applicant claiming in this O.A.

10.1.04
!\l:/){ to be the lecally married wife of the

/ W applicant has prayed the retirement
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be?;fits to be paid to her by the
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Respondents,

of the applicant was challenqeei by the mether
of the deceased railway servant, Wbile ?3
the case was pending before the Hen'ble ’
High Court of Andhra Pradesh in Revzsicq;,f'
Petition, the motheriof the deceased Raféqak
servant died, upon which the said Courtt;_
had disposed of the Revision Petition obégr#-
ing that the decree of injuction qrant&dﬁgg“f
in favour of the plaintiféuﬁécome inoperativa
and therefore, there ig-no need to pass any
orders on the merits of the Rewision Petition
and accordingly, the Revision Petitioh }Jﬂ:v

dismissed,

The Respondents on receipt of applicatian/
representation from the applicant vide tbeir
letter dte?.4.04 raised objection on the ‘
cround that the question of succession ¢erstr
ficate of the deceased railway servant was
pending before the Hon'ble Hicsh Court of
Andhra Pradesh and that the bon'ble Jr.Civi}
Judge, Salur in 08/9/97 had granted perpetual

injuction restraining, from making payment

?of’settlement dues, In that letter the

;Respondents directed the applicant to oktain

succesgion certificate from a Gurt of law,
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admission stagees No costs,

besides’;o submit documenté i.,=., fﬁnily
pension. documents, photos, -Bank Account,
Death Certificate of the deceased etc.
From the disclosure of.above facts by the
applicant,it appears th.at the applicant
has not taken any follow up action in this
regard,

It is in this view of the matter, we
are of the view that this O.A. is premature
and no cause of action accrues on the appli-
cant to approach the Trihunal, It is for
the applicant at this stage to take follow
up action in compliance of the letter
dt.2.4.94(vide‘Ahnexure-ﬁ) and after comple-
tion of this formality, if she feels agoriev-

ed by the action of the Respdndents, ahe

- is at ldberty to approach the Tridunal,
he l

With this the O,A, 8 disposed of at t
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